' TRIBUNAL
RA aan1n1313511v57'_
paxktxpﬁL QENCH, NEW DELHI

P& Quarters,
New Dalhie

2, shri Ratan L:Ikzﬂd medical Colle08,

22/33 naulan
Colonyy
Nsu Delhi.

j Sura Bhan,
3. %2%, ﬂa11§ﬂarg, Hnlkagunj,

K ’\‘ Subli Haﬂdi' ¢®®
Dalhi = 110007 *°

By Advocates gnri C. Werishankar .
oo - Versys

ﬁpp!icﬂnt$

1. tnion of Iaaia,_threugh,
Sscretary,
Ministry of Commercs,
Udyog Bhavan,
New Delhi - 116011

2. Deputy Controller of Patents & Designa,
pPatent offics.Branch, ‘

5

Municipal Market Building,

New Dalhi-110005

3. Dspartment of Personnel & T
Ministry of Person ,  rﬂ1aiag, o
Pensions, Horth g?ﬁ:é? Public Grisvances &
New Delhi. ’

By Advocate: Mone pressnt, : aéf' -

OROER (Oral)
(éy Mre JePe Sharma, Member (3)

o .
» applicants were initially engeged by the
res ; ' 7 5 the ¢
pondents by the order dated 23,11.1993 en th
. ® specific

&;> | Coata.,,_’éih




-2 =
mnadition that thsir,apptintment is purely temporary and

ad hoc and can be terminated at any time without notice.

However, their term of ad hoc appointment was extendsd
from 3.12.93 to 14.1.1994 by the order datﬁd 16;12.93 and -
the last extension was given upto 14.7.94 by the order

dated 11.1.94 and further by amother order dated 29.4.94

on the same terms and conditions.

b 2 The grisvance of thess applicants is common, that
the respondents have not extended their term of engagemsnt.
It is not open to the applicants at this stags to call
upon the respondents to continue them in service. The
xssuas inveXwed learnad counssl for the applicants has
emphatically presssd that the issues involved are, firstly
that the termination of the applicants is illegal as the
work end the posts are available with the respondents and
sscondly, the respondents are intending to recruit fresh
persons to bs sponsored by the Employment Exchange. As
regerds the first contention, the respondents have to sse
the job requirement and continuance of ad hoc employses
till such time thay are replaced by regular smployees,
provided job requirement is there, It is not the case

of the applicants that the respondents have recruited fresh

persons replécing the ad hoc employesese Regarding the second

contention that the respondents are intending to recruit
freshers. 1t is only &n apprehension and @ thought pre-
yeiling in the minds of the applicents, &s they are being

ceased from the service and not being given & extension
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beyond 14th July 1994, The applicants cannot be alloued
to raise agrievance én apprehension unless the cause of

action has arisen,

3 The application does not maeke @ case at all and is
therefore dismissed in limine under Section ‘2(3) of the
CAT Act, 1585, No costs,

. : JdePe Sha
(B n(“Singh ) ( v :(3§h rma )

vpe




